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Denial of Access

In consideration of the payment of the after-mentioned additional premium shown in the 

policy/the Endorsement, it is hereby agreed and declared that, subject to the conditions of the 

Policy, it is understood and agreed that loss resulting from interruption of or interference with the 

Business carried on by the Insured following

a) physical loss or damage to property in the Vicinity of the Premises which prevents or hinders the 

use of the Premises or access thereto, whether the Premises or Property Insured of the Insured 

therein shall be damaged or not,

b) interference with the Business carried out by the Insured in consequence of the said Premises or 

property within the Vicinity of the said Premises containing or thought to contain a harmful 

device provided that the Police shall be informed immediately the Insured is aware of the 

presence or suspected presence of such harmful device,

c) interference with the Business carried on by the Insured in consequence of action by the Police 

Authority following danger or disturbance in the Vicinity of the Premises, which prevents or 

hinders the use of the Premises or access thereto.

 Provided that

 i) for the purposes of this Extension Vicinity shall mean within _________Km radius of the

 Insured’s Premises

 ii) the liability of the Company does not exceed the Limit of Liability stated in the Schedule in

 respect of any one event

 iii) the aggregate liability of the Company in respect of all events occurring during any one

 Period of Insurance does not exceed the Limit of Liability stated in the Schedule 

 iv) the Maximum Indemnity Period shall mean three months, and

 v) there shall be no liability under the Extension for loss arising from any cause within the

 control of the Insured

 vi) there shall be no liability under the Extension for loss for the first 24 hours of any

 interference with the Business

UIN Number - IRDAN152A0114V01201718

a kotak General Insurance 

Kotak Mahindra General Insurance Company Ltd. (Formerly Kotak Mahindra General Insurance Ltd.) 
CIN: U66000MH2014PLC260291. Registered Office: 27 BKC, C 27, G Block, Bandra Kurla Complex, Bandra East, Mumbai -400051. Maharashtra, India. 

Office: 8th Floor, Zone IV, Kotak lnfiniti, Bldg. 21, Infinity IT Park, Off WEH, Gen. AK Vaidya Marg, Dindoshi, Malad (E), Mumbai - 400097. India. 
Toll Free: 1800 266 4545 Email: care@kotak.comWebsite:www.kotakgeneralinsurance.com IRDAI Reg. No. 152. 


